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Proposal to keep. Large Companies out 
of Colour T.V. se manufacture 

2108. DR. KRUPASINDHU BHO!: 
Will the PRIME MINISTElR be pleased 
to state: · 

(a) whether the Indian TV Manu-
factuxerers Association has pleased 
for keeping the large companies with 

' foreign associations, out of colour TV 
sets manufacture, as had been done 
regarding the production of conven-
tional sets; 

(b) if so, the reaction of Govern-
ment thereto; and 

(c) the steps proposed to be taken 
in this direction? 

THE DEPUTY MINISTER IN THE 
DEPARTMENT OF ELECTR'ONICS 
(SHRI M. S. SANJEEVI RAO) : (a) 
Yes, Sir. 

(b) and (c) While Government has 
no.t finalised its long term policy for 
the regular manufacture Qf colour 
TV sets in the country, the ·ad-hoc 
one-time arrangement for assembly of 
CTV sets before ASIAD announced by 
Government recently does not give 
any place for FERA companies or mul-
tinational companies. 

Implementation of Palekar Award 

2109. SHRI B. V. DESAI: 

SHRI P. M SYEED: 

Will 1the Ministel' of LABOUR be 
pleased to state: 

(a) whether Government have been 
urged to implement the recommenda-
tions of the Palekar Award for Jour-
nalists, Newspapers and News Agen-
cies; 

(b) it so what are the recommenda-
tions o far im lemeinted and what are 
the recommendations still under con ... 
sidet"ation ot the Governmtmt; and 

(c) by what time the recommenda-
tions -0t the Palekar Award will be 
fully implemented? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LABOUR (SHRI 
BHAGWAT JHA AZAD): (a) to (c). 
Government accepted the Palekar Tri· 
bunels' recommendations on the wage 
revision of Working Journalists A.Pd 
non·journalist emplQ\Yees of the news--
paper industry (except those relating 
to DA) and issued orders on the 26th 
December. 1980. Subsequently. Gov-
ernment issued orders  on the 
recommendations r elating to DA also. 
after modifications, on the 20th July, 
1981. There is, 1therefore, no re-
commendation on which Government 
order is new called for. 

The responsibility for securing iro-
?ementation of the Central Govern-
ment orders on the Palekar Tribunals' 
recommendations rests with the State 
Governments/Union Territory d~ 

ministration. The Chief Ministers of 
all States and Head of Union Terri-
tories were requested to make a11 
effo.rts to see that the recommenda-
tions accepted by the Central Govern-
ment are implemented fully. The 
Central Government have also been 
impressing upon the State Govern-
ments from time to time to secure 
full implementation. The Central 
Gove:rnment has appointed a Com-
mittee of Ministers to oversee he 
progress of implementation. 

According to reports received from 

the State Governments in respect of 

1070 establishment., the Central Gov-

ernment orders have been implement-

ed fully or partly by 483 newspaper 

establislunents, 278 are not covered hy' 

the recommendations, 5 are paying 

higher wages or according to mutual 

agreement, 34 have taken the matter 

t o courts and 31 have been closed 

down. In several cases of non-imple-

mentation, the; State Governments 
are taking legal action. 




